FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations,

2016)

For the attention of the stakeholders of

M/s. Phonic Online Private Limited

SI. No. PARTICULARS DETAILS
1. Name of the corporate debtor M/s. Phonic Online Private Limited
2. Date of incorporation of corporate debtor 30-09-2008
3. Authority under which corporate debtor is Registrar of Companies, Delhi
incorporated registered
4. Corporate Identity No. / Limited Liability U74140DL2008PTC183856
Identification No. of corporate debtor
S. Address of the registered office and principal Regd. Office: G-3, Ground Floor, Gedor
office (if any) of the corporate debtor House, 51, Nehru Place, South Delhi,
New Delhi- 110019
Principal Office: S Global Knowledge
Park, 19A & 19B, Sector-125, Gautam)
Budh Nagar, Noida, Uttar Pradesh, India,
201301
6. Date of closure of Insolvency Resolution Process08-07-2024
7. Liquidation commencement date of corporate  [04-09-2024
debtor
8. Name and registration number of the insolvency [Mr. Mukesh Chand Jain,
professional acting as liquidator IBBI/IP A-002/IP-N00960/2020-
2021/13054
0, Address and e-mail of the liquidator, as 5;37(?”3[‘0 . ggﬁgl‘Kﬁ DéVP :}{KEX/IEN TS,
egistered with the Board spiipiegrsiinige dulll s y
i b ¢ ©r0 New Delhi, National Capital Territory off
Delhi, 110075
Email id: mcjain jmca@gmail.com
10. Address and e-mail to be used for F-703, MUNIRKA ~ APARTMENTS,

correspondence with the liquidator

SECTOR-9, PLOT-11, DWARKA,

New Delhi, National Capital Territory of
Delhi, 110075

Email id: cirp.phonic@gmail.com

1L

Last date for submission of claims

04-10-2024

Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench-III has
ordered the commencement of liquidation of M/s. Phonic Online Private Limited on 04-09-2024
of passing of order of liquidation under section 33 of the Code.

The stakeholders of M/s. Phonic Online Private Limited are hereby called upon to submit their
claims with proof on or before 04-10-2024 to the li
No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with the proof in person, by post or by electronic means.

Liquidator in the Matter of Phonic Ouline Private Limited
IBBI/IPA-002/IP-N00960/2020-2021/13054

Email Id: mcjain.jmca@g

quidator at the address mentioned against item

Date-08—09-2024
Place - New Delhi




SUNDAY, SEPTEMBER 8, 2024

WWW.FINANCIALEXPRESS.COM

FE SUNDAY

This b5 only an adversement far nfomation pupases and nof for publication, dstrbutian, or release direcily or indirecty cutside India, This is ot & gnnoupcement for the affer document
&l cepitalized farms usad and nod defined haren shall have the mearing essigned o them in the Setter of offer dated August 37, 2024 (e Letter of Cffar) fissd wilh the
Sfack Exchangs, namely BSE Limitad. wheana presantly the Equity Shares of the Company ara Estad. and tha Seturties ard Exchanga Board of ndia {'SEBF)

SRU STEELS LIMITED
% Corporate dentification Number; L173000L1985PLC 107286
Registerad Office; 10722, Gal Mo. 3, East Azad Nagar, Shahdara, Dafhi, India, 110051
Caontact Details: 011 27474749; Contact Person: Ms. Ayushi Chandel, Company Secratary & Complianca Officer
E-mail |D: srustestsiflvahoo.in; Website: waww srustesls.in

FOR PRIVATE CIRCULATION TO THE EQUITY SHAREHOLDERS OF OUR COMPANY

FORM B

PUBLIC ANNOUNCEMENT

(Fegulation 12 of the Inselvency and Banknuptcy Board of India {Liguidsfion Frocess) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S. PHONIC ONLINE PRIVATE LIMITED

5 A Fartlculars Detalls
1. {Wame of Carparats Debios M/s. Phonic Online Private Limited
2 |Date of Incorporation of Corporate Debtor {30.09.2008
3. [Autharity under which corporate debioe s

inchrpcaked registored Registrar of Companies, Delhi

FOR PRIVATE CIRCULATION TO THE EQUITY SHAREHOLDERS OF SRU STEELS LIMITED OMLY
RIGHTS ISSLE OF 478,59 400 * FULLY PAID UP EQUITY SHARES OF FACE VALUE OF ¥10.00- (RUPEE TEN ONLY) {EQUITY SHARES'} EACH AT & PRICE OF Z[10]- [RLUPEES TEN CRLY)
PER EQUATY SHARE NS5UE PRICE' (RIGHT SHARES') FOR AN AMOUNT AGGREGATING T 47,85,14, 000 (RUPEES FOURTY SEVEN CRORE NINTY FIVE LAKH FOURTEEN THOWSAND
CMLY) DN A RIGHTS ISSUE BASIS TO THE ELHGIBLE SHAREHOLDERS OF SRU STEELS LIMITED [ COMPANY OR 1S5LIERT) IN THE RATIO OF 4 REGHTS SHARES FOR EVERY 1 EQUITY
SHARES HELD BY SUCH ELIGELE SHAREHOLDERS AS ON THE RECORD DATE, SATURDAY, AUGLIST 31, 2024 (1550E"T FOR FURTHER DETAILS, KIMDLY REFER TO THE SECTION
TITLED'TERMS OF THE |S2UE' BEGINMING DN PAGE 126 0F THISLETTEROF OFFER;
* gy ing full sigseniplon

| PAYMENT METHOD FOR THE ISSUE
The anfre amount of the [55ue Prca of T10.00 par Righls Equily Share shall be pavable al thie fme of Apglcation. which consiilules 100% (Hundred pancant) of thea |55 Price,

4 | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor U74140DL2008PTC 183856

5. (Acdess af the regesterad offics and principal |Regd. Office: G-3, Ground Floor, Gedor
offica (€ any) of corparata debiar House, 51, Nehru Place, South Delhi, New
Delhi, Delhi, India, 110019

Principal Office: S Global Knowledge Park,
19A & 19B, Sector-125, Gautam Budh Nagar,
Noida, Uttar Pradesh, India, 201301

NOTICE TO THE ELIGIBLE EQUNITY SHAREHOLDERS OF OUR COMPANY

g |Date of closare of insolvency resolutan  |08.07.2024
pEaCess

ISSUE OPENS ON LAST DATE FOR ON MARKET RENUNCIATIONS ISSUE CLOSES ON™

Liuidatson commencement date of 04.09.2024

Carparate Dabéor

! |

MONDAY, SEFTEMBER 08, 2024 WEDMESDAY, SEPFTEMBER 18, 2024 TUESDAY, SEFTEMBER 24, 2024

B Ellgitle Shareholders are requested o ensune that renunciation thraugh off-markel transfer is completed In such a manner that the Rights Entitlements are credited to the demat account
of the Renouncees on of prior to the lssue Clasing Date,

*Our Board or a duly authorized committes thereo! will have the right to extend the lssue Period as it may determine from time to time but nof exceeding 30 (Thirly) days from the lssus
Opening Date {nclusive af the |ssve Opening Dabe). Fusther, na withdrawal of Application shall be permited by any Applicant after the lssue Clos|ng Date.

Simple, Safe, Smart way of making an application - *Applications supported by blocked amount [ASBA) is & better way of applying te issues by

Malke wss of it simgly blocking the fund in the bank sccount. For further detadls, check sslection on ASBA below.,
Apphication in this Esue shall be made using the ASBA Facility in accordance with Regulation 76 of the SEBI {ICDR) Regulations, the SEBI Right Issus Circilars and the ASBA Circulars,
all lnwesiors desiring to make an Application in this Issue are manpdatonily required to use the ASBA process anly, Investors should carefully read the provigions appicable 1o such
Appiications befare making their Application through ASB A,

Flease note that subject bo the SCSHES complying with the requirement of the SEBI Circular bearing referance: number CIR/CFOMILNA H2012 dated Seplembes 25, 2012, Within the perods stpuated
trerain, doplications may be submittes a1 the Designated Branches of te SC5Bs. Furhes, in ems of e SEBI Clrcular baarng reference numbesr CIRCFDILAE0 3 dated January 02 5013,
it &5 clarfed that for making Applicaticns by SC58s an thalr pwn socount using ASBA faclity, each such SC5Bs shauld hava g separate aoooumt in it cam name with sny athar 2EB| ragistered 5584}
SuchAccount shall be used sobetly for the purposs making en spplication in tis 38w gnd dear demarcated funds shauld be avellabis in 2uch acoowntfar such an Application,

The ranunciation of Rights Entitlements cradited in your demat account can be made aitherby sele of such Righls Enfitemends, using thesacondary markat platforn of the Stock Exchanges ortheough an
cfmarkat iransfer. The investars may ranounca te Rights Entitements, credifad to thair respective damal sccourts, afther in ful ar in part during the Henunciation Period. Such renunciztian shell result
in renouncemen of the Right Shares. The Invesiors shauld kaa the demat Rights Entiflements credited 1 hing in hisfhar own demal ecoourd prioe o the ranunciation, lnvestors shall be able to trada felr
Raghls Enlitlernents; the trades will ba seifed by ranstrmng e Rights Entitlaments (heough the depository mecharism,

Punsuant b the pravisions of the SEBI ICDR Ragulalions and the SEBI Rights kzue Cirouars and in terms of tha LeSter of Offar, the Rights Enlitlermants of the Elgiole Equity Shareholdars have baen
cradited in ther respective dermal account and shall be admilted for Iradng on thir Stock Excharge undar e BSIN TNE25020017, subject 1o requisite approvals, For Gelails of credil of the Rights
Erdement, see Temms of he s - Craditg ol Right Erdiements in demal aomuns of ERibk Equity Shansholders’ on page 127 of the Letler of Offer

I accoedance with e Reguiation 774 of the SEBI [FCDR] Regulatons nead with e SEB Raghts 1ssue Creulars the cradil of Righls Entillemant and Allctment of Righls Shares shall be made in
demsaterialeed anly

Eliginle Equify Shanshakders, whasa Righls Entillements are-credited infitied a5 ‘SRU STEELS - RIGHTS SUSPENSE ESCROWACCOUNT® apened by cur Company, ane requested o provide mavant
defpils {auch a5 copies of salf-atbested PAN and dient master shest of the demat account ele., datals f records confirming the fagal and Benaficial pwnership of felr respecive Equiy Shiares) o the
Comgpeny ar $he Regstrar baing 2 {Twa) Warong Days prior fo Tuesday, Saptembar 24, 2024, baing the lssus Closing Date, to enghle the cradif of the Rights Enfilemends by way of tranafer from the
demal susperisa escroa account o their respactive demat accounts at laast 1 {Ona) day bafore Tuasday, Seplember 24, 2024, baing the ssua Closing Date. To erable such Eligible Eguity Sharshoidars
are alsa requestad loansuwre thal the demat account i active, details ofwhich kava been prosidad fo the Company or lha Registar fe faciitale the aforamentionad transfar,

PLEASE NOTE THAT CREDIT OF THE RIGHTS ENTITLEMERNTS IN THE DEMAT ACCOUNT DOES NOT, PER SE, ENTITLE THE INWESTORS TO THE RIGHTS SHARES AMD THE INVESTORS
HAVE T SUBMIT APPLICATION FOR THE RIGHTS SHARES OM OR BEFORE THE IS5UE CLOSING DATE AND MAKE PAYMENT OF THE APPLICATION MOWEY. FOR DETAIS.
PLEASE 5EE THE SECTION ENTITLED 'TERMS OF THE ISS5UE - PROCEDURE FOR APPLICATION |M THE IS5UE ON PAGE 1270F THE LETTER OF OFFERL

IN ACCORDANCE WITH REGULATION T7TA OF THE SEBI (ICDR) REGULATIONS READ WITH THE SEBI RIGHTS ISSUE CIRCULAR, THE CREDIT OF RIGHTS ENTITLEMENTS AND
ALLOTMENT OF RIGHT SHARES SHALL BE MADE [N DEMATERIALIZED FORM ONLY,

APPLICATIONS SUPPORTED BY BLOCKED AMOUNT (ASEA)

Ani Impastor wishing to parlicpate in this l=sua can paricipale only usng tha AZBA faciily end is required 1o have an AZBA anablad bank account with SCSBs. pricr 1o making tha Application. Investors
shall submil the Apolcation Formon physical moda (o the Designatad Branches of tha 3058 ar anline ! alectronic Appication throwgh the websita of the SCE8s (M made available by such SCEB) far
Audhesiziog such SESE o Dlack apobcatian Menay pavable on he applcation in tair respective ASBA Accounls. For tha Bl ol banks which hawe boean nolified by SEBI i act s SC5ES for ha A5EA
process, please naler 1o Rips e sebl govinsetiwebipthen Ciherdction dotdoRemgnsad Fpi=yesiinimld=34, For detals on Desigraied Branches of SC38s cobecting fe Applcatan Form
please reter above menticnad ink

APPLICATION ONPLAIM PAPER

Ani Efipibée Shareholder in India wha i efgbéa fo apply under the ASBA, process may make an Apobcation Wo subscribe tothe lssue an plein paper in cese of non-recaipl of Applcation Form: as delailed
shove Insuch cases af non-recespt of tha Applcatian Fam through physical defvery fwhece apolicable) end the Eligitle Shareholder nod baing in 2 gosition to obiain i from eny ofierscunce may make en
Apobicalion lo subscrniba b the Issue on plain paper wilk tha same dalails as par the Application Foem that is svaiabls on tha websits of the Company, Regstrern, the BSE Limitad. An Eligible Skaraholdar
shall subemil the plain papar Appicafon Io the: Designatad Branch al the SCEE for sulthansing such SCSB o beck Application Monay @ $he said bank actounl mainlznad with the same 5058
Apabications an plain paperwil ot be accepled fram ary Eligibhe Sharsholdar wha has not pravided an Indian acdréss,

Pleasa nale thal the Eligikie Shaseholders who ang makng the Appication on plain papar shall nit be enlitted ¥ randunce (her Rights Enlillemands and shoud ned ulifza the Spplzalicn Famm for any
Pt PGRHRG rerunCIation evanifitls receved subseguently,

The Appicaton on piain paper, duly signed by he Elgirle Shasholtar including jon| holders, in e same order and a5 per spacimen mecardid with hisiher bank, mustreach the officog of e Designated
Branch of the 038 before Tuesday, Septamber 24, 2024, being e is508 Closing Date and shauld cantain the following particulars

g Mameof our Company, being SR Steeia | imited;

B Mameard sddress afthe Elgile Sherehalder induding jaint holdars finthe seme arder and as par specimen raporded with aur Company or the Dapasitany;

c. DOFand Cient-ID;

d  Excapt for Appiicafions on behaf of the Cantral or Slate Gavernmend, the residenls af Sikkim and the oficiels appeintad by tha courls, PAN of the Efglole Shassholdar and for aach Eigible
Sharsholtarin casa o inknames, erespacineg ol tha falal value af the Equity Sharas applied e pursuanlia the lesie

Hurnber of Equity Shanes held as on Record Dale

Aleiesnt apon - only demalerialsad farm

Mumbsrof Rights Snaresenfitied to;

Humbsrof Righls Sheres appled forwithin the Rights Enttlaments;

Mumbsar of Additional Rights Shares eppliad for, if ey (apobcable anly ifentire Righis Ertittamants hewe been apphad far;

Tolal number af Rights Sharas applisd for;

Tatal amaunt paid & Lha raba of T 10000 [Rugea Ten Only) payable pes Rights Shara,

Dedails of theASEAAccount such a5 the SUSHE accourd numibar. name, address andbramch of (b relovant SC5B,

In carsa of non-pesaden Eligibie Shansholders making an applicaton with an Indian address, detais of ®ie NRE ! FONRT NRD account such a5 the acoounl fumber, name, address and branch
althe SCSE wilth which the aceaunt s malntakned,

Authorsation ivthe Designated Branch of the S8 o block anamaunt equivalent ta e Application Maney in tha ASBAAccaun

oo Signature of the Eligble Shareholder {In case ol joint halders, bo eppear infhe samea sequence and crdear a5 they appaer in tha records of the SCEB); and

inacditian, &li such Eligitle Shareholtars are deemed 1o have acoaplad the ollowing

In cazas where multiple AppEcaton Forms ane submitied for Applications pertaining to Rights Enfifemenls credited 1o the seme damal sccount arin demal susperss escraw account, induding cases
where an Imvesiorsubmits Agplication Forms elong with & plein peper Apolication, such Apphcafions shall be liabie to be rajected, Invesiors sre requasied Lo stricily sdhere fo thesa instnscions. Faiure o
o 50 cowld resull in anApobcation baing rejectad, with our Company end the Ragstrar not heving any liabdily (o the Invastor. The plesn paper Bpplication format will be available on the websile of the
Rapistrar st www, bestalfinancial.com.

I Wa ackrowledpe thal Our Campany, and the Regislrar shall nol ba responsibla il tha Applications ara nol upioaded by 058, or funds ane not blockad in the investars’ ASBA Sccourds on or before
I bsisa Closing Dale !

In cases whana Mulfipls Appicafan Forme ara submitted far Applications perdanng b Rightz Enlilemants cradiled o the sama damal account ar in damal suspanse escraw account, 35 applicable,
Inclutdireg cavsas whesna an Ivasion submits Aoplication Ferms alang with a plam paper Application, suchAppicasons shall e Eble Yo be repstiad

Iniasionrs ar roquested o stnclly adbane 1o these insfruchons. Failure Lo do 5o could rasull in an Applicalion bidng fegecled, wilh aur Campany and the Regeskar fol hatdrg ary liabdHy o the roession
Theplain pagar Appication femal wil be available on e weleto of I Rogaboar ol wesy.beatalfinancial.com

Our Company and lhe Regisirar shall nod be responsible f (he Appicatons an nol uplsaded by the SCSB, ar funds ang natblocked in Bhe Investars’ ASBAAcoaunts on of bisfon [he Fsue Clasing Dabe

LAST DATE FOR APPLICATION

The lastdase for sutmassion of the duly Bled in the Appicaton Fom or a plali paper Application is Tussday, September 24, 2022, being the Issus Ciosng Cale. Our Bosrd may exterd such date far such
pericd as i may determing from time iotme; subjest b the issue pencd notexcaeding 30| Thiry) days fromthe [ssue Opaning Date finckisie of the Bsue Opening Daie),

Ifthe Appicasion Fom is not Submited with an SCSB, uplcaded wilkh BSE Limded and the Application Maney s ot blocked wein Be SCSE, the invitason fo the offer sontainesd in the Latter of Offer shall be
deamead Yo be have been declined and our board o @y commitize thereal shall be at libarty. 10 dspose of fie Equly Shanes herelry ofizred a3 581 oulin he section entiied - Basis of Allbiment on
trez page 145 ofthe Letarof Offer.

ALLOTMENT ONLY IN DEMATERIALISED FORM

The Allotmern of Equity Shares pursuant b tha Issws will oréy ba mads in Dematedglisad Farm. In eccordance with the SEB1 Rights 1550 Cireulars, the Elipibie Eguity Sharshoidar, wha hoid Eguity
sharas indemat lorm as on Saturday, Sugust 31, 2024, being Iha Recard Dale; dasious of subsanbing bo Rights Shares may also apoly in this lssug during the 155w Pancd subgctba cestain condilions
IN ACCORDANCE WITH THE PROVISIONS OF REGULATION TTA OF THE SEBI (ICDR) REGULATIONS READ WITH SEBI RIGHTS I1SSUE CIRCULAR. THE CREDIT OF RIGHTS
EMTITLEMENT AND ALLOTMENT OF RIGHT SHARES SHALL BE MADE IN DEMATERIALISED FORM ONLY. INWVESTORS WILL MOT HAVE THE OFTION OF GETTING THE ALLOTMENT OF
EQUITY SHARES IN PHY SICAL FORM.

LISTING

Raceipd of In-principle approval [rom B3E Limied ("BSE") in atcardance wil Regulation 28(1) ol SEBY (LOOR) Regulations for lisling al tha Righl Shanes propeesad o ba allalied pursuand bxsus daled
Juily 19, 2024 Ledtor Mo, LODVRIGHT/ABFIP/SS8/2024-25 fram BSE Limibed ("BEE") Ouwr Company vwil dso maks application o BSE Limiled MBSE") 1o oblin their irading appravals Toe B Bights
Eritamanits a5 recuined undar (he ASBA Cinctar,

DISCLAIMER EOF SEBI

Sutmession of Letier of Offer fo SEBY shhauld mot in any way be desmad or conatruad that SEBY kas deared or approved tha Lesiar of Offer, Theimvestors are advised ta reter to the full led of 'Daclsimer
Ciauseof SEBY begirmingan page | 56 of thea Latteraf Offer

DISCLAIMER CLAUSE OF BSE LIMITED {DESIGNATED STOCK EXCHANGE]

Itisto be distincy understood thal the pamission given by BSE Limited should not in ary way be daemed or corstnaad that the Lattar of Offar has bean clasred or spproved by BSE Limétsd. nor dogs
cerlify the cormaclmess ar completeness of any af the conbenls of the Letter of Cilfer. Tha investors are edvisad fo rafer to the latter of ofiar for tha Rl tesd of She Disclaimer Clause of the BSE Limied
Far g infarmation on ' Desclagmar ol BSE Lim@ad', kirdty rater to page 1210 tha Latber of Ofler issued by the Gampany

E3CROWCOLLECTION BANK, ALLOTMENT ACCOUNT BANKS, REFUND BANKER
HOFC BANK LIMITED
Address: M-12, Katkag Branch, Daki, Contact Person: Q873097 558, E-mail 1D Rahul, mahkra 1@hefshank com, Contact Details; +51 S8T309TH

DISPATCH AND AVAILABILITY OF ISSUE MATERIALS

Inaceoniance with tha SEBI ICDR rgulations [ba Lalbat of Offer, e Abndoed Leftar of Offer, 8o daplicalion Foem, e Right Ertiamenl Latlar and albr szua matanal'wll ba sent ! dispatihed caly o lha
Eligitde Equity Sharahaklers wha Fave provided Indian sddress teour company and whe o locaied in junsdiclion whene e 30 sale of fhe Rights Enbiement or Righls Shanes is penmithed under lows
o auch jursdicion and does nof resull in and may not be corainan &3, a pullc offerng in such juisdction, Furiher, Letier of offer will be sent / dis palched 1o the Eligitle Equily shanenclder wha have
provded Indan address to our company and who have made a requestin tis regand, In accordance with the abave, the dispatch of the Abndged lesterof offer, the Righls Entilemernt leter akang with the
Apmlicalion Farm has been compledad on Seplemberd, 2024, by Regstrar o the lssue

Eligible Equity Sharsholdars can slse abtain She detals af their respactive Rights Entifaments from thewebsite of the Regsirar sccassibls &t by entanng their DP-10and Chant-1D.

Irwestors can apcess she Letler of Offar, the Abnioged Letter of Offer, and the Applicaton Form {provicad thal the Eliginle Eguty Sharshoideris efghie to suscribe for the Righis Shares under applicabie
securties lews) on the websiles of;

g Dur Company's wabsite at www, srusteels.In

B Regatrerto the ssue's wabsite at www, beetatfinancial.com

£, BEE Limbad'y websde & wwew belndla com

The Letter af Offar & alsoavaitable o the webste of SEB L at www.sebl.gov.in

Fhe Iviesiors can vis® ol owing www, bestalfinancialcom tar the beknementiansd purposas:;

g Fraquentyasked quastions and onling | electonic dedicated inveslor helpoask for guidance onihe AppEcaion process and ressution of dficutes faced by the nveshon

b Updating of Indhan address [ e-mail address { mobile rumberin the records maintained by e Regstrar orawr Company

e, Updating of demes account desails by Elghia Equity Sharebaiders holding shares in physical fom

d. Submisaion of self-atiested PAN, cliant masier sheetand demataceaunt datals by ron-resident EIr;||IHr— Shareholdars

COMPANY DETAILS

[ |

I S T E

=

|

_REGISTRAR TO THE ISSUE

A (Mama and Registabion Number of I | Mr. Mukesh Chand Jain,
Insalvancy Prufﬁsmran"nmasLlulmuqr IBBI/IPA-002/1IP-N00960/2020-2021/13054

R N T et

Address and Emad of e Lisuidstor as |F-703, Munirka Apartments, Sector-9, Plot-11,
ragstered withtha Baand Dwarka, New Delhi, National Capital Territory of
Delhi, 110075

Email id: mcjain.jmca@gmail.com

]

F-703, Munirka Apartments, Sector-9, Plot-11,
Dwarka, New Delhi, National Capital Territory of
Delhi, 110075

Email id: cirp.phonic@gmail.com

10, {Address and Email ko be wsad [or
COrresponcence with 1he Liguitaior

11, | Last data Tor submession al claams

04.10.2024

Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench-III
has ordered the commencement of liquidation of M/s. Phonic Online Private
Limited on 04.09.2024 by passing order of liquidation under section 33 of the Code.

The stakeholders of M/s. Phonic Online Private Limited are hereby called upon to
submit their claims with proof on or before 04.10.2024 to the liquidator at the address
mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with the proof in person, by post or by
electronic means.

Submission of false or misleading proof of claims shall attract penalties.
Mukesh Chand Jain

Liquidator in the Matter of Phonic Online Private Limited
IBBI/IPA-002/IP-N00960/2020-2021/13054

Date: 07.09.2024 Email Id: mcjain.jmca@gmail.com / cirp.phonic@gmail.com

Place: New Delhi

AFA Valid Upto - 30 June 2025}

FORM NO.1
SUMMOMNS FOR FILING REPLY & APPEARANCE THROUGH PUBLICATION THE
DEETS RECOVERY TRIBUNAL, LUCKNOW
(Area of Jurisdiction: Part of Utar Pradesh)
GOV University Road, Mear Hanuman Satu Mandir, Lucknow-226007

DRC WO, 742 of 2023
NOTICE UNDER RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT 1961
READWITH SECTION 29 OF RDDBFIACT 1983

PUNJAB & SIND BANK vis SHRIARUN KUMAR & OTHERS
APPLICANT DEFENDANTS

To,
1. Shri Arun Kumar, Sio Shri Subhas Chand, R/o A-1/7€, 3F-2, Back Side DLF Dilshad
Exfension |l, Bhopurs, Sahibabad, Ghaziabad, UP-Z01005. Second Address: Rio M-
12, B-1, Dilshad Garden New Seema Pun, East Delhi 110095
2. Mrs Shallu Kamra, wio Shri Arun Kumar, Rio M-32, B-1, Dilshad Garden Mew Seema
Purl, East Delhi-110085, Second Address: Rio A-1/78, 5F-2, Back Sude DLF Dilshad
Extanszion I, Bhopura, Sahibabad, Ghaziabad; LR -201005:
3. Shri Ram Kumar S{a Shri Vinod Kumar Rfo 427/301, Bhola Nath Nagar, Shahdara,
Delhi-110032. CERTIFICATE DEBOTORS/DEFENDANTS
1, Wherzas a recovery ceriificate pazsed in 0.A. No. 520 of 2020 on 07.03.2023 has
been issued by the Debis Recovery Tnbunal, Lucknow for recovery of a sum of
Rs.24 40,625.10 (Total Rs. Twenty Four Lakhs Forty Thousand Six Hundred Twenty
Five and Paisa Ten Only) with mterest @ 7.00% per annum in the Inan account with
manthly rests from the date of filkng of Onginal Applicabon Le, D307, 2020 8l the kan s
fully Bguidated jointly and severally with its costs succeeds in its realization from the
Cerificate Dabtorngs. 1,26 3.
£.You ara hereby directad to pay the sum within 15 days of the receipt of the notice, failing
which the recovery shall be made In accordance with the Recovery of Debts and
Bankruploy Act 1953151 of 1993-As Amended).
3, You are hereby ordered to declare on Affidawit the pariculars of assels an or before
21.11.2024.
4. You are hereby ordered 1o appear before the undersigned on 21. 11. 2024 at 10:30 AM
5. In addifion to the: same aforesad you will liable to pay the following:

Details of Cost:
1. Appéicalion Fee Rs. 27,005/
2. Advocats Fes Rs, 37 406/
3, Publication Charges Rs. 55004-
4. Misc. Expenses Rz, 5000-
5. Clerkage Rs. 3741/
Given under my hand and seal at Lucknow on 06.09.2024.
Seal

RECOVERY OFFICER-HI

SRU STEELS LIMITED BEETAL FINANCIAL & COMPUTER SERVICES (P)/ LTD.

Corporate Identification Mumber: L173000L1885PLC 107286
Registered Office;

107022, Gall Mo, 3, East Azad Magar, Shahdara, Delil, India-110051
Contact Details: 017 27474749

Contact Person:

Ms. Ayushi Chandel, Company Secreiary & Compllance Officer
E-mail 1D: srusteetsf@yahoo.in

Waebsile: wens srusiealsin,

Beatal Financial & Computer Services (P) / Lid.

Registrar to the Rights lssus

Address: Beefal House, 3rd Floor, 99, Madangir, Behind Local Shopping
Canlre, Mear Dada Harsukhdas Mandlr, New Dalki-110062

Contact Details: 011-20961281-83, 011-28051061, 26051064

E-miall 1D ! Investor grievance e-mall: bestalifthestalfimancial com
Website: www.beelallinancial com

Contact Person: Mr. Punit Mittal, General Manager

5EBI| Registration Mumber: INRO00000262

Validity: Permanent

w5 tons may contast this Régistrar or e Company Secrefary and Compliancs Offcer for gy pre-saue or post [ssue relaed maller, All grisvarsss relaSng 1o he ASBA procass may Deacdnessad o ha
Fagisirar, wih & copy o the 30 5Ba ghving tull detalls such as name. podress of the Applcant, contag! rumiers), e-mal address ol the Scle ) frst holder, fabo number or demat account numbes, ramber of
Raghts Shanes eppliad for, amount blocked, ASBA Account number, and the Desgnated Branch of the SC5Bs whare the Agplication Form o fhe plain paper dppicafon, a8 the case may be, was
submitted by the freastors alang with & photocapy of the acknoefedgement slip

For SRU Steels Limited
Oin behali of the Board of Dirachors
Sl
Flace | Defhi M. Ayushi Chandal
Dl ; 07,09, 2024 Company Secrelary and Complianog Ofce

rorre ,r.l!an*--d h.il..ru---
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DEBTS RECOVERY TRIBUNAL, LUCKNOW

FEDDERS ELECTRIC AND ENGINEERING LIMITED

fegd L8 & &nd 61 UPSIDLE Industrial Area ik ..rmruha- dukendshahr UF 203205
LNz L2929 9ar PLOSET 1 1:

NOTICE TO MEMBERS
Motice is hereby piven that 68th Annual General Meeting of the Company is
scheduled 1o be held on Monday, Seplember 30, 2024, at 12.00 Noon at
registered office of the Company at 6 and 6/1. UPSIDC Industrial Area,
Sikandrabad Bulandshahr UP 203205, to transact the business as set out in the
notice comvening AGM. The Members of the Company are hereby informed that
the Company has completed the dispatch of Notice of the meeting along with
annual report to the mambers by (a) email to the Members whose email addresses
are Tagisterad with the Compamy/Depository Participant and (b) phwsical copies
hava been sent by permitted mode to Mambars who have not ragisterad their
email addresses as mentiongd above, Notice of the AGM and Annual
repart for-the year 2023-24 are also available on the website of the Company

www.imcapitals.com/fedders-eleciric-engineering/

Pursuant to Section 91 of the Companies Act 2013, the Register of Members and
Share Transfer Books of the Company shall remain closed from Tuesday,
September 24, 2024 to Monday September 30, 2024 (both days inclusive) for
the purpose of above Annual General Meefing,

Pursuant to provisions of Section 108 of the Companies Act, 2013 and Rule 20 of
the Companies {Managemant and Administration) Rules, 2014, as amended by
the Companies (Management and Administration) Amendmant Rules, 2015 and
Hegulation 44 of -SEBI {Listing Obligations and Disclosure Regquirements),
Hegulations, 2015, the Gompany 15 pleasad to provide members facility to exercise
their ight to vote at the Anneal General Meetings (AGMs) by electronic means and
the business may be transacted through e-Voting Services. The facility of casting
the voles by the members using an electronic voling system from a place other
than venue of the AGMs (“remote e-voling"} will be provided by National
Securities Depository Limited (NSDL)

The e-voting for above Annueal General Meetings commences on Friday,
27th September, 2024 (9:00 am) and ends on Sunday 29th Sepiember, 2024
(5:00 pr). During this period shareholders of the Company, may cast their vota
electronically. The remote e-woting module shall also be disabled for voting
thereafiar, Onca the vote on a resolution is cast by the shareholder, the shareholder
shall not be allowed to change i subsequenty.

The voting rights of members shall ba in propartion to their shares of tha paid-up
eguity share capital of the GCompany as on the cut-off date of 23rd Seplember,
2024. Any person, who acquiras shares of the Company and become member of
the Company after dispateh of the notice and holding shares as of the cut-off date
l.e., 23rd September, 2024 may ablain the login I and password by sending a
request at evating@nsdl.co.in

The detail procedure Lo login to a-Voling website and for e-voting is avalizble in tha
Motas 1o tha Notice of AGM. The Link of Annual Report along with Notice of AGM s
WWW. i ilals.com/led gclric-engineeri

The Board of Directors has appointed Ms. Chetna Bhola, Company Secrataries in
Practice having Membership Mo, A471283 and C.P No. 15802, as the Scrutinizer to
scrufinize the remoie e-voting process, ina fair and fransparent manner.

In case of any quaries, you may refer to the Fragquently Askad Questions (FAQs) for
members and a-voting user manual for members available at the Downloads

sections of hitps://www.evoting. ngdl.com or contact NSDL at the following toll-
free no.: 1800 10209901800 224 430

By order of the Board of Oirectors

FEDDERS ELECTRIC AND ENGINEERING LIMITED

Date: 7th September 2024 Sar-
Place; Uttar Pradesh Sakshi Goel
Company Secretary & Compliance Officer

M.Mo. A46999

NATURO INDIABULL LIMITED

Regd. Office: House No.M-43 And 44, Raghu Vihar, M Block, Shipra Path,
Mansarovar, Jaipur, Rajasthan, India, 302020, Contact: +91-9928234076

CIN: LT2900RJ2016PLCD55890
E-Mail: info@naturoindiabull.com, Website: www.naturoindiabull.com

NOTICE OF ANNUAL GENERAL MEETING

Kotice Is hereby given that the Bth Annusl General Meesting [AGM"') of the Members of
thie comgany is scheduled to be held on Monday, 30th September 2024 at 04:00 P& {I5T)
at House Mo -41 And &4, Raghu Vikar, M Block, Shipra Path, Mansarovar, laigur,
Rajasthan, India, 302020 to transact the business as set out In the notlce of AGM.
Porsuant to General Clroular Ne, 092023 dated September 25, 2023, issued by the Minlstry
of Corporate Affairs, and Circulas No. SEBIHO/CFD/CFD-PoD-2/PfCIR 2023167 dated
Dctober 07, 2023, hsued by the Securitied and Exchange Board of India and in compliance
with the provisions of the Companies Act, 2013 ("Act"] and the Securities and Exchange
Board of India (Listing Dbligations and Disclosure Requirements) Regutations, 2015, (" 5ERI
Listing Regulations™) Copies of Annual Report for Financial Year 2023 - 24 Including Motice
of AGM, Financlal Statement |along with Board's Report and s Annexures, Audltor's
Report and other documents reguired to be attached therewith) has been semt only
through electronic mode on Saturday September 07, 2024 to those Members whose e-mall
addresses are reglstered with Depository Participants (DPs), Members may note that, the
Notice of the AGM and the Annual Report for Financial Year 2023-24 on the welssite of BSE
india Limited [www. bseindia.com and on the website of National Securities Depository
Limited [“NSDL") 2t hitps:// wwwe seoting nsdl.com,
In compliance with provisions of section 108 of the Act read with Rule 20 of Companies
[Management and Admintstration] Rules, 2014, and Regulation 34 of Securities and
Emrhsnps Bosrd of India [Listing Obligations snd Ddsclosure Regulrerments) Regulatbons,
2015, the Company is pleased to provide its Members facility to cast their wote by alactronic
means on all businesses a¢ outlined in the Notice, through electronic voting |remote
evoting) facility extended by NSOL Further, pursuant to the prawisions of the Act and SEBI
Listing Regulstions and to determine the entitlemant of the Members to receive Motice for
EGM as well a5 cast their votes through elecironic means, the Board of Directors of the
Company has decided a5 below:

1.  Dete of Commencemant of Sending Motice: Saturday, September OF, 2024,

L Cut D Date to record the entitiement of the Members ko cast their votes through

glectromic means: September 23, 2024,

3 [Date and Time of Commencement of E-Voting Period: September 26, 2004 at 9:00 AN

4. Date and Time of Closure E-Voting Period: September 19, 2024 at 5:00 P.M.
in case 3 person has bepome a member of the Company after dispateh of AGM Motlce, but
on or before the cut-off date Le. September 23, 2034, such person may obtain the User ID
| and Password for e-voting from NS by sending an e-mail request on evoting@nsdl.coin
| or call at 022- 48867000 or 022-28597000 and may cast the wote by following the
instructions and process of e-voting as provided in the Motice of AGM and on the website
of NSDL i.e. wwnwevoting.nsdl.com

I The memben may note that:
2  [Remote s-voting facility shall not be allowed beyond the date and tima mentioned
above,

b. Members holding shares as of the cut-off date, e, September 23, 2024, may cast
thedr wote either through & remote e-voting facilfty during the period stated above
o through voting by ballot at AGM.
£. Members who have cast their vote through a remote e-voting facility may
participate in the AGM but shall not be entitled to cast thelr vote at the AGM.
d. The person whose name s recorded in the register of members o in the register of
beneficial owners maintained by the depositories as of the cut-off date, I.e.
September 23, 2024, shall be entitled to awall the facility of remate e-voting as well
a5 voting in the AGN;
In case of any queries rolating to e-voting, members/beneficial owners may refer to the
Freguently Asked Questions [FA0s] and e-woting wier manual avoilobbe for them at the down-
load section of www.evoling.nsdl.com or call at the above-mentloned Phone
numiber of sond 3 reguert to M, Pallavi Mhatre, Senjor Manager, NSDL at evoting@nsdl.co,in
o the underugned on the above-mentloned contact detally who s responsible §o pddress (he
grievances connected with facility for voting by eledtronic means.
Individual Shareholders holding securition in Demat mode with CD5L Shareholders facing
amy bechnleal hsue in login can contoct the COSL helpdesk by sending & reguest ot
hedpdech peoting@odslindiacom or contact at toll-free mo. 1800 22 55 33, Individual
Sharpholders holding securities in Demat mode with N5DL Shareholders facing any techni-
cal e In loghn can contact the NSOL helpdesk by sending a request ot eveatingidnadl.co.in
or call at tolf-free no.; 021-8886 7000 and 013-2499 7000,
The membern who hove not reglstered their e-mall address with the Depoditory bre
regiested to reghter it by following the procedure as mentioned in the Motkoe of AGM, The
manner of remote e-voting lor the members is provided in the notice of the AGM,
Date- 07 September 2024 For Naturo |mdeaball Limited
Place: Inigia Gauray Jasn
Chairman & Managng Birectos
DIM: DRSGOTAT

HARYANA DISTILLERY LIMITED
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HDEE OF EXTRA-ORDINARY GENERAL MEETING

NOTICE is hereby qiven that the Extra-ordinary General Meeting (EGM) of the

Company will be keld on Manday, 30th Seplember 2024 at 11:30 A.M. through videno

conferencing or other audio-visual means (WVEOAVM] to ransact the business as set

outinthe notice of the EGM

The EGM will be convened in compliance with the provisions of Circutar No, 14/2020

dated Apsil 08, 2020, Circular Mo 172020 dated April 13, 2020 issued by the Ministry

of Corporate Affairs followed by Circular 3/2022 dated 05.05.2022 and Circular

Mo.09:2023 dated 25.09.2023 and all other relevant circutars and other applicable

provisions of the Companies Act, 2013

The Notice of the EGM is being sant in accordance with the aforesaid MCA Clrculars to

all those members, who have registerad their email id with the Company /Depositonies

and the same will alsp be available on wabsite of NSDL
hittps:/fwww evating nsdl.com. Member can attend, parficipate and cast their voles in
the EGM through VC/OAVM facility as par instructions provided in such Notice.

The Members are informed thak;

L The remote e-voting period begins an Friday, September 27, 2024 at (9:004.M.
and ends on Sunday, September 29, 2024 al 05:00 PM. The ramote s-voting
module shall be disabled by NSDL Tor voting thereafter.

ii. To cast the vole through remote e-voting and voting during the meeting, the
members are sugaested 1o
a  Visit URL: hitps:/fwww.evoting.nsdi.com on a Parsonal Computer or an a

maobile telephone and click on icon "Login® under ‘Shareholders’ section- enter
your Lisar 1D, Password and a Varification Code as shown on the screen
b, YourUser D details are given below;

Manner of holding shares|Your UseriDis:

i.e. Demat (NSDL or COSL)

or Physical

a) For Members who hold{8 Character DP 1D followed by 8 Digit Client [D. For
ghares in demat account|example if your DP 1D 15 IN3OO0™*= and Client 10 i3
with NSDL [2**===** then your user |ID is

IN3OQ***]=*tdka

by For Members wiho hold| 16 Digit Beneficiary 10, For example it your
ghares in demat account|Banaficiary 1D jg 12%=*=**xA=¥=x*= then your
with CDSL ISEE R g f AR R AR

¢) For Members holding|EVEN Number followead by Folio Number registerad

shares in Physical Form. [with the company. For example if folio nember is
O =**. and EVEN is 101456 then user 1D iz
1014560071***

¢. Password-( 1}, Il you are already registered for e-voting- use your existing
password to login and cast your vote. (Il). i not registered- retrigve the nitial
password',
jii. To get the login detail for jeining the abowve EGM through VO DAVM facility
including e-vating | remate & voting and for registration of your email 1D with the
Company for service of notice, etc, the members may send a duly signed request
ietter to the Company via post/courier at registered office or by sending emall at
hdlsecretarizl@gmail.com along with following information at the earliest well
befora the date ofthe EGIM:

a) Folio No./ DF |d
d} Copy of PAN Card &) Copy of Aadhar
[Sell Attested) (Self Attested)

1) Vahd EmailiDTor registration |g) Vasid Mobile No.

[v. The result of voting will be declared within 48 hours from the conclusion of EGM
Le. on or before October 02, 2024 and resufts so declared will be placed on the
motice board at registered office of the Company and on website of NSDLs
weDsite (woww. evolingnsdl.com).

v Ilyou kave any query relating 1o &-voting facility, please refer the Frequently Asked
Questions (FAOs) and e-voting user manual for Shareholders available at the
Downloads section al www.evotling nsdl.com or send query fo
hdlsecretanal@Egmeail. com and svoling@nsd].co.m,

b} Name of the Sharenalder ¢} Client Iy Gopy of
ahare Certificate

(Frant and Back)

By Order of the Board

For Haryana Distiliery Limited

sd/-

Place: New Delhi Shazhi Kumar Nair
Date : September 07, 2024 Director

"IMPORTANT"

Whilst care Is taken prior to acceptance of advertising
copy, itis not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals aavertising inits newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoeve.

New Delhi
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USiehd e : W-64, 3irgen sefgaa e, %ei-1, 78 feeeti-110020
wremEs : L17120DL2007PLC163192

178 affer ST doek W gu fele -aifem @t e

TAGERT o1 < oIt © foh:
1. SO fafem, 2013 % Tt @] WaEE SR SHE ded gAY T iR iRe S HAer
(‘TAdiT’) R SR S UROA W& 10/2022 & 28 feder, 2022, 2/2022 f&Ai® 5 w/E, 2022 &
[ ufed TRUS FE&A 2072020 fEATE 5 WE, 2020, TRUT W& 14/2020 fEATF 8 218, 2020 F A
Tl WY, TROS WA 17/2020 At 13 318et, 2020, UROS T 02/2021 Al 13 Se, 2021,
qRYS T 19/2021 feier 8 fegar, 2021, afos Fwea 02/2022 fedis 05 #E, 2022 iR 9R9= e
09/2023 f&ie 25 fadeR, 2024 (38 =15 AYfesh €9 ¥ 'THAT 9Rea’ & €9 § dfifd) & @a
ufeq wRadr gfafa ge fafem e (‘Selt) (YRS sreard Ue gehe i steaehars) fafrm
2015 qo1 WRAE gfaqfd wd fafre A (‘REt) g SR oRuw | oRuw den
T/ waRi/AEE/dreet-2/d/dmEam/2023/4  fedies 5 SHadl, 2023, Wst/w=si/ATwY/
WS HMER/M/2020/79 T 12 WE, 2020, Tei/wasi/Hiuwel Huaehn/AamEsmy
/2021/11 f&AieR 15 SHER, 2021, Fel/T=3N/AUHS) TUAS2/ARMEam/41/2022/62 f&iw 13 wE,
2022 3R FE/TASACESY HOHS-diiE-2/di/ g aR/2023/167 iR 7 TERER, 2023
(3T 9 AMfew ¥ 9 el IR0 % €9 H dSfia) (WMfeew €9 9 qe 9Raw "’ defia) &
STE § Rl T T R AeEl @i i sufkefd & faen difed wmfin (‘CARR) /e
sifeat fagjerer At (¢ siudiun’) & wreaw § TSien M e i STTAfd 9 © o1 Teiey
=t ga # fraiia e % foea % o Soe % 9eet & 1741 aifies 3 S (TShew)
WHER, 30 fadeR, 2024 1 TWE 02:00 T (AL.ALE.) ST Hishfam (fd) / 3= sifea-
fagere wreAl (SiEieeA) & e | SRS ol e | Hee dil/3iedien % W | s
T 0 & TR A www.skylinerta.com T T JehRE @ Heh il | St/ SUATTH ghaen & Areaw
J AT A Tl WS <kl o AffEm, 2013 i ORT 103 % q8d HRA & T3 o ferg fr s |
2. O (FsiE 3T yeme) frEm, 2014 (‘Frem’) % w20 & e afed S sifufem, 2013
=t grT 108 (‘ SfafEm’) & Hedl H, Ut T Wl i WEvAud 31 e U MU usiey
T h AT TRl 31T T A Selaei-eh ®9 ¥ 3791 die eleq (‘Rete $-aifn’) =t gfaen
Yo X @ 7 3R uSiey & Hifeq # fuiRa a9ty W, T gagE % weAy 9 e
fyomifea feman s weRan €
3. TSIER ot Yo iR it ad 2023-2024 Y afier e i sarareiten it 34w+t aewi &
I &t S ¥ TR SHAT JMEEl shuAl/feuiforet gfaiiE & |t uSiighd © | 3 el bt eranse
https://monteil.in/wp-content/uploads/2024/09/Annual-Report Lorenzini-2023-24.pdf
R off Suerey § 3R Wi T A g fafie e SsmEe www.bseindia.com 3R
AV Wik TRTES 3 e faftee O tiueE 5t 9edEe www.nselimited.com 3fR
ot o IRER IR T Tofe, www.skylinerta.com @t Serze & off TR femam ST wehan
¥ 1 97 Al ot 0 el s feuiforedt ufawfiet & wre uofigha e ¥, 390 er@w ® fR
9 39 feuiferedt afaeiiri o el deiighay/ 3T o |
4, H-3 fafer Tt Ter, 23 fadeR, 2024 1 Wifdes T4 T W SHeRTczes w9 H I @
T A, Hed feufored qfdes (3fean) fafies (diEivaua) o Sodeien dieT feed &
Hem ¥ TS & e § fFuilRa sream W geidei-e ©U 9 TSHud & TAH o Stear fhdt
31 T ¥ (REte -aife) 1o die e/ Tehd § | 9t wewi &l gfaa foran i @
i. TSt & ifeq # freifa wraam o goaeie Aemt § aifeT & mem 3 fomfed frar st ae B
ii. fvlre g-aifém 27 fadsr, 2024 &1 goIg 9:00 WLALY. Tt JE SAMT |
iii. fete E-aifem 29 fadsr, 2024 1 MW 5.00 IS MLALE. TAE BN IR STH o€ T-NET Ht
SrgHfa = < S
iv. Sl WeT W A Tlud § HagH i @ ursar fuiRa o i sifow fafyr 9wer, 23
fader, 2024 ®1
1E off =afts, ST U F IR U AT § IR TSHUH h I A9 F 9IG HUA HN TG I
S § 3R we-ae fafr Wil d@mer, 23 fadeR, 2024 9% IR WU AT ©, 9%
helpdesk.evoting@cdslindia.com W 1 iRz AMMH AMEST AR TS ITH Y Fehadl © |
gTctten, af 1E <At $-aifen & fore Teet | 2 Wivaua & usfighd € o die e & fag deger
ISR MEES 3R TRAE H ST foRA ST Wewa €5
Vi. 953 & § T
() Refie g-afen aigga 29 fader, 2024 1AM 5.00 91 % A1E HESTHTA ERT 318 2
S 3R Teh IR He& gR1 fomdl Yama W 9 oM & o1, Y i aic | 3 agaq
I AR TR & S,

(@) 7 FeEt 3 woied A veat e $-aifdn gry 8o die ren €, 9 off ueien o wfte €
Hehd B, Wik ST A STe % BeheR et Bil; 3T

() 9% <Afts et AT we-ifh faf 7 T & e § =1 feuiforedt gr geifra @i
Tt o WoRex § <ot €, haa 9 & fee I-aifen & gfaen &1 A Iem F qa-wy
TS # S IR A AT w1 off geher B

vii. Tofied @1 Aifed Fot w1 deEEe www.mymonteil.com 3R HiEwHTA @l JeAEE

www.evotingindia.com W *ff 3Uered 7 |

$-aifeT A Heifer foRelt off wv/Rrermaa @ foTT SeReReE 98t Wueh o Tehd ©: ThIZeE hgAre

afdw uzae fafies, €-153-1T, Teel Hfow, i sewiel uian, el -1, = feei-110020,

-7 info@skylinerta.com R ot ffree & R
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famtiem:- 06,/09/2024 PECEECED
- T2 faeett CISMET: 02365790

:W:ﬁv_vﬁ

U FEAAT: 10185T, 27 qA;

DhanlaxmibBank T T
- . wAA &, 78 feee - 110005

wHe Pl (T qHN ok o) [ fam s (1)]

St fop, fordita aRweaf & afasfaentor ga gafmion qen sfafa e geda siffem,
2002(2002 % 54) % 3faq uaeH e o, o wifegpa iRt o 9 # e gfayfa
f&a (yada) frammEet, 2002 o 79 3 % [ ufed &R 13 (12) W A god AfwAl
a»‘rw:hﬂmﬁgq arerEwaTart = A = fafd 24.6.2024 SR R FOTHRGRT

1. ofelt R ST, E-12, 3% ;e T, 7 Reed-
110059 | & : Lot Ragen SERM T -23, Siuw, Siad
ek, S % Higd MeA, 9 fooet, foeeti-110059
W # : dimdr Rgen SR, §. SOty
ufeoreey fafeen, ARamTem, dieh sHiEges - | Shuw, Shaw e, < % Hea ey,
686693, THTA I foeetl, feeei-110059

2. ot SERMO W, $-12, 3
qel; Sfig ek, A3 fooel-
110059

g g o SR, do UE -23,

1 IeRd AT hI AW 6T fafer 9§ 60 Tl o fiaR = § afvfd Tfr 31-5-2024 i
65,77,981.71 (39S G TR TR - T T 97 gohe<k W) & WY 3T 61
S a9 lie 6 e femm e

TR 8- RITHRe/ TR T RN I a9 e H fawd 1, 37d: TIGERT FUERE
/ TE-FOTIReR MRS AAT 39 ST bt gfaa fran san & o e, 06 faawr, 2024
(06.09.2024) =1 FEEENER 4 I Ffadfd feq yad= fFrmmeed, 2002 % f=m 8 &
|1y ufed JAUIH T ORI 13 Tl ITERI(4) & AqTd 3= 94 BT BT TART hd
BU STEEwTe 7 et A aftfa wrafa w1 et T fore @ | WE-o ¥Rek MReR favm
TG HOTIREI/AEROTEIRG AT T 3H ST I TAGERT Tdeh fhal S € foF 3
gt e aftfa Tfa o1 SHaq™ | &L el 39 Tl ot [ off T 1 SHear ad
3T =it o fod smeredt e fo1., 31-5-2024 &1 65,77,981.71 (TS ARG Hag<R
TR < O sl 9 SeheTt A) o WY 3N T AT o =ISf & STE BN
TR 1 A gfagd aRawfa @i famitag w3 & fau Sueey wma & deof
ifuf=rm it aRT 13 o II-URT (8) F WEHH! % Ul 3THY 1 A 2

A Wi oht faerur

% 4, | Teremur
1 | 1. st foren SERM % AW § SR Fefe 9. $-12-T, A a9, T A, 10/20, TH
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PUBLIC ANNOUNCEMENT

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S. PHONIC ONLINE PRIVATE LIMITED

{Requlatian 12 of the Insoivency and Bankruptcy Board of Indla {Liguidation Process) Regulations, 2016)|
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Narme of Comorats Dedbor M/s. Phonic Online Private Limited
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Oate of Inceeporation af Corparale Debdor [ 30.09.2008

el o

. | Authoety ander which corporate debior is : : :
ncomceated; regiztersd Registrar of Companies, Delhi

4. | Corporate Identity No. / Limited Liability
Ident|f|cat|on No of corporate debtor

5. |Address of the ragﬁrﬂred |'.H:|:E3l1d|:rr1rp3 Regd. Office: G-3, Ground Floor, Gedor
office {itany) of corporate debiar House, 51, Nehru Place, South Delhi, New
Delhi, Delhi, India, 110019

Principal Office: S Global Knowledge Park,
19A & 19B, Sector-125, Gautam Budh Nagar,
Noida, Uttar Pradesh, India, 201301

U74140DL2008PTC183856

g, |Oate of closure of insoivency fesolutan  (08.07.2024
[HOCESS
7 [Liguidasan coenmencernent date af 04.09.2024

Corporate Debioe

g, [Name and Regstaion Mumber of the | Mr. Mukesh Chand Jain,

_ |Insoivency Professinal Acting as Liquidator | IBBI/IPA-002/IP-N00960/2020-2021/13054
o |Address and Emal of the Liquidator as | F-703, Munirka Apartments, Sector-9, Plot-11,
resgistered with the Board Dwarka, New Delhi, National Capital Territory of
Delhi, 110075

Email id: mcjain.jmca@gmail.com
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"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make

F-703, Munirka Apartments, Sector-9, Plot-11,
Dwarka, New Delhi, National Capital Territory of
Delhi, 110075

Emailid: cirp.phonic@gmail.com

10, |Address and Email to ba wsed for
romespondence with the Liguidator

e g et

11, [Last date for subsmession of claims 04.10.2024

&= o7 Faoee, 2024

Place: New Delhi

wd el ww weien fafres| | NECessary inquiries before sending any monies or

B/ entering into any agreements with advertisers or
4% #e w4| | otherwise acting on an advertisement in any manner
(st Frawre) | |\ hatsoever.

HHE T (8639491

Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench-IlI
has ordered the commencement of liquidation of M/s. Phonic Online Private
Limited on 04.09.2024 by passing order of liquidation under section 33 of the Code.

The stakeholders of M/s. Phonic Online Private Limited are hereby called upon to
submit their claims with proof on or before 04.10.2024 to the liquidator at the address
mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with the proof in person, by post or by
electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Mukesh Chand Jain
Liquidator in the Matter of Phonic Online Private Limited
IBBI/IPA-002/IP-N00960/2020-2021/13054 '

Date: 07.09.2024 Email Id: mcjain.jmca@gmail.com / cirp.phonic@gmail.com

AFA Valid Upto - 30 June 2025}
AR

SALASAR
Building a stronger future
SALASAR TECHNO ENGINEERING LIMITED
(CIN: L232010L2001PLC174076}

Registered Office: E-20, South Extension-|, New Dedhi,
South Delhi, Dedhi, India, 110049; Phone | 0120-6546670;

T 41503

Emall Id: compliance@salasartechno.com, Website: www salasariechno,com

NOTICE OF 23" ANNUAL GENERAL MEETING

AND E-VOTING INFORMATION TO MEMBERS

This 5 in contineation to our earlier commumication given on August 06, 2024, whereby Members of Salasar Techno
Engineering Limited (*the Company”) were informed that in compliance with the provisions of the Companies Act, 2013 ("Act)
and Rules framed thersunder and the SEBI (Listing Obligations and Disclosure Requiremenis) Regulabons, 2015 ['SEBI
Listing Reguiations™] read with General Circutar Nos, 14/2020 (dated 8 Apri 20:20) and latest being Circular No. 3/2023 dated
25" Seplember, 2023 issued by the Ministry of Corporate Affairs ("MCA Circularis™ and Circudar Nols).
SEBIHO/CFDICMD1/CIRIPIZ020iTS  (12"May,2020), SEBIWHOICFDICMDZICIR/PIZ02111 (15" January, 2021),
SEBIHOICFDICMDZ/ICIRPI2022/62 (13" May, 2022) and the latest being Circudar No. SEBVHOICFDIPoD-2/PICIRS2023/4
(5" January, 2023} and Circular No. SEBIHO/CFDVCFD-PoD-2/P/CIR/20231167 dated 7" Oclober, 2023 issued by the
Securities and Exchange Board of India {("SEBI Circular/s"), the 23°Annual General Meefing ("AGM") of the Company is
scheduled to be hetd on Monday, Seplember 30, 2024 at 11:30 AM. through Video Conferencing (™G facility, without the
physical presence of the Membars at a common venue, 1o ransact the businesses as setoutin the Nolice of 23°AGM.

The process of sending the Notice of 23°AGM and Annual Report of the Company for the Financial Year ended 317 March,
2024 along with legin details for joining the AGM through VT facility including e-voling has been completed on Seplember 07,
2024 through e-mad to all those Members whose e-mail addresses were regesiared with the Registrar and Share Transler Agent
ar with thesr respaciive Depository Parficipanis in accordance with the above mantioned MCA Circulars and SEBI Circutars, as
well as the same are also available on Company's website al www.salasartechno.com, Stock Exchanges’ websiles at
www, bseindiacom and www.nseindia.comand on the websile of Central Depositary Services (India) Limited (CDSL) at
hitps:www. evatingindia. com, The kard/electronic copy of annual report will also be sentto thoss shareholders who request for
thie same by writing us at compliance @salasariechno com

Im compliance with the provisions of Section 106 of the Act read with the Companies (Managemeant and Administration| Rules,
2014, Regulation 44 of the SEBI Listing Regulations, Secretarial Standard - 2 issued by the Instifute of Company Secretaries of
India and MCA Circulars, the members are provided with the facility to cast their votes elecironically through remate e-voling
(pricr fo AGM) and e-voling (dunng the AGM) senvices provided by Central Depository Services (India) Limited{CDEL) on all
resolutions set forth in the Notice of the 23rdAGM. The natice of the AGM contains the instructions regarding the manner in
which the shareholders can cast their vote through remote e-votmg or by e-voling at the tme of AGM and join the AGM through
YG.Members holding shares either in physical form orin dematerialized form. as on the cut-off date i.e_ Seplember 23, 2024
(*Cut-off date™) may cast their votes electronicaiiyon the resolutions as set out in the Notice of AGM through electronic voling
systernsof COSL.

All the members are informed that

1.The businesses as set out in the Maotice of 23°AGM will be transacted through voting by electronic means;

2. The remota e-voting shall commence on 27" Septembar 2024 at9.00 a.m. [I3T);

3.The remote a-voting shall end on 29° September 2024 at 5:00 p.m. (15T}

4. The cut-off date for determining the efigibiity to vate by elecironic means or al the 23°AGM is 23"Seplember, 2024 and a
person who is not a member as on the cut-off date may treal this Notice for imfarmation purposas only;

5.Person, who acguires shares of the Company and becomes member of the Company after sending of the Notice of 237 AGM
and holding shares and eligible o vode, can follow the process for generating the fogin 1D and password as provided in the
Motice of the AGM or write an amail to us at helpdesk evolingi@cdslindia.com, If such a parson is already registerad with COSL
fior &-woting, existing user [D-and password can be usad for casting vota

6 Mambers may nate thal: a) the remate e-vating madule shall be disabled by the COSL after the aforesaid date and limea for
woling and once the vole on a resolution is cast by the member, the member shall not be allowed to change it subseguently; b}
the membears who have cast their vote by remotee-voting prior to the AGM may also atiend the AGM but shall not be entitled to
casttheir voie again: ¢} the facility for voting through electronic mode shall be made availabla at the AGM and d} a person whosa
nama is recorded in the register of members orin the register of benaficial owness maintained by the depositorias as on the cut-
off date onty shall be entitled to avail the facility of remate e-vating as well as voling at the AGM

T .Mrs.Despika Gaur, Practicing Company Secrefary (CPNo. 14808} has been appointed as Scrubinizer by the Company 1o
scrutinize the entire e-voting process at 23°AGM in a fair and transparent manner in accordance with the applicable provisions
oftheAct & Rules.

B.The Scrubinizer will submit its final report after the conclusion of voling at the 23" Annual General Meating but not later than 2
(bwio) working days from the closure of AGM; andtha Chairman of the meeating or any other person authorized Dy him in that
behalf shall announce the resull of voling on the resclubons faken up at the 23" Annual Genaral Maeting simultansously wpon
submission of final report by the Scrutinizer. The results along with the Scrutinizer’s Report, will be placed on the Company's
website at www.salasartechno.comand simuitanecusly be communicated to the BSE Ltd. and Mational Stock Exchange of
India (NSE).

8 In case of any queries/issues related to AGM! E-voting afc., the Membar may rafer the Frequenthy Asked Cluestions (FACS) for
Shareholders and e-voling usermanual for Sharehoiders available af the downioad section of www.evatingindia.com or contact

gt toll free no.; 1800225533, By order of the Board
For SALASAR TECHNO ENGINEERING LIMITED

Sd/-

Place: Hapur Mohit Kumar Goel
Date: 07.09.2024 Company Secretary and Compliance Officer

This adwerfisemend is for information purposes only and does nod constifuie an offer or an invitation or a recommendation
Im nurchase, 1o hold or sell secwrities. This is nod an annsuncement or the offer docament.

pHyaaninc DHYAANI TRADEVENTTURES LIMITED

(Farmerly Known as Dhyaani Tile and Marblez Limited)
Gorporate identification Number: US19006GJ2014PLCO&1004
Registered office; 420 Time Souare Arcade Opp Rambaug Nr Rajiv Plaza Thaltej-Shiaj Road, Thatte, Ahmedabad, Gujarat India, 380059,
Telephane Ne: 079-35234671 Contact Person: Ms. Khushbu bharakatya, Company Secratary and Compliance Officer,
E-mall: csimdhyaaniing.com;  Website: www. dhyaaniing, com |
ISSWE OF UP TO 127,668,000 EQUITY SHARES WITH A FACE VALUE OF RS. 10/- EACH ("RIGHTS EQUITY SHARES") OF OUR COMPANY FOR

CASH AT A PRICE OF RS. 23/- EACH INCLUDING A SHARE PREMIUM OF RS, 13/- EACH PER RIGHTS EQUITY SHARE ("ISSUE PRICE™) FOR
AN AGGREGATE AMOUNT UP TD ¥ 2, 936.64 LAKHS * DN A RIGHTS BASIS TO THE ELIGIELE EQUITY SHAREHOLDERS OF OUR COMPANY IN
THE RATIO OF 3{THREE) RIGHTS EQUITY SHARES FOR EVERY 1 (OME) FULLY PAID-UP EGUITY SHARES HELD BY THE ELIGIBLE EQUITY
SHAREHOLDERS OM THE RECORD DATE, THAT IS OM FRIDAY, AUGLIST 23, 2024 {THE "RECORD DATE" ). THE ISSUE PRIGE FOR THE RIGHTS
EQUITY SHARES 15 2.3 TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, SEE “TERMS OF THE ISSUE™ ON PAGE
144 OF LETTER OF OFFER.

*ASSLEMING FULL SUBSCRIPTION WITH RESPECT TO RIGHTS EQUITY SHARES.

PROMOTER OF OUR COMPANY MR. CHINTAN NAYAN BHAI RAJYAGURU

RIGHT ISSUE EXTENDED: REVISED ACTIVITY SCHEDULE

ISSUE OPENS LAST DATE FOR MARKET ISSUE CLOSES
ON RENUNCIATION EXTENDED * UPTO
MOMNDAY, FRIDAY,

' THURSDAY,
SEPTEMBER 05, 2024 SEPTEMBER 09, 2024+ SEPTEMBER 13, 2024

*The Rightissue Committes In itz meeting held an DB September, 2024, decided 1o extend the Market Benunciaticn Date tram Friday Gth Sapiembers
2024 1o Manday, 0% Sepdembar, 2024 in ordés bo provide an oo pariunily 1o shanshaklers 1o gxercise thair aghts inthedght issus.

PLEASE NOTE THAT ONLY RESIDENT INVESTORS CAN SUBMIT THEIR APPLICATION USING THE ASEA PROCESS ONLY. ASBA FACILITY 15
OPERATIONAL FROM THE ISSUE DPENING DATE.

LAST DATE FOR APPLICATION: This iz to infoem o the Eligibde Shareholders of the Company that 1he date of the clogure of the rght [ssue which
opaned an 05" Septerrber, 2024 scheduled b closs on Friday, 13" September. 2024, there isnp change in the issue closing date of the right issus.

Far furiher cedails, pesse reder to the Paragraph itled Process of Credit of Rights Entitlernents in desrssierialired accaunt and ‘Procedise for
Applicatinihrowgh ba RE84 Procass’ on page 148 and 155, respeciively af tha Lettar of Ofer,

ACCORDINGLY, THERE 15 NO CHAMGE IN THE LETTER OF OFFER, ABRIDGED LETTER OF OFFER, STATUTORY ADVERTISEMENT, ENTITLEMENT
LETTER AND APPLICATION FORM EXCEFT THE MODIFICATION IN THE ISSUE RENUNCLATION DATE, RESULTANT CHANGE 1M THE INDICATIVE
TIMETABLE OF POST ISSUE ACTIVITIES ON ACCOUNT OF EXTENSION OF ISSUE RENUNCIATION DATE.

For, DHYAAN| TRADEVENTTURES LIMITED

30/-
Place: Ahmedabad Khushbu Bharkatya
Date: 06/09,/2024 Company Secrefary

Kohimoor Foods Ltd.

Regd./Corporate Office: Pinnacle Business Tower, 10" Floor, Shooting Range Road,
Suraj Kund, Faridabad, Haryana-121001, Ph. No. 0123-4242222, Fax No. 0129-4242233
E-Mail: info@kohinoorfoods.in, Visit us at: www.kohinoorfoods.in, CIN - L52110HR1989PLCO70351

NOTICE Of 35" ANNUAL GENERAL MEETING TO BE HELD OVER VIDEQ CONFERENCE AND REMOTE E-VOTING INFORMATION

Shareholders may note that the 35~ Annua! General Meating (AGM) of the Company will be held over video conference on Monday, 30°

Seplember, 2024 at 17:30 .M. 15T pursiant (o the General Cincular Nos, 2002030, B212021, 192027, 212021 and 202022 issued by the

Minisiry of Corporate Affairs ("MCAT) and Circular no. SEBVHOICFDICMDZICIRPI202262 issued by SEBI, 1o fransact the businass

that will be st farth inthe Molice of the Mesating

In comgliance with the above circular, electronic copies of fhe Notice sefting cut business iobe frangactad at the AGM and Annizad Bepor

for the fiscal 2023-24 slong with procedurs of the e-voling has been sent via e-mail on Salurday, September 07 2024 to all the

shareholders whose email addresses are regisiered with ihe company/deposdony parboipantis), Shareholders hokding shafes in
dematenalized mode, are requested b reqister their emall addresses and mobile numbers wilh their relevant depositanes through their
deposilory parcipants, Shareholdens holding shares in physical mode are requestied bo furnish their email address and mobie numbers
with the Company's Riegestrar and share fransfer agent M/s. Skyline Financials Services Private Limited at info@skylinerta.com. The

Motice of the 35" AGM and Annual Report for the fiscal 202324 is also be available on the Company's website, at

www. kohinoorfoods.in, stock exchange websie and on the NSDL's wabsite, at hitps:/iwww.evoting.nsdl.com.

Sharaholdars will have an opparlunity i cast thelr vole remotaly on the business as sel farth in the Notice of the AGM thraugh electonic

votmig systerm, The manner of soling remotely for the shareholdars holding shares in dermatenalizad mode, physical mode and Tor

shareholders who hawe nof regestenad thelr email addresses i provided inthe Notice to the shareholders. The defailz will be also made
available through the Company's Registrar and share transfer agent MWe. Skylne Financials Servces Private Limited at
infoi@skyline rta.com o obtain such datails.

Mr. hManesh Kumar, Practicing Company Sacrelary (Mambarship No. FCS 10248), has bean appointed as the Serutintzer 10 scrubinize

the e-woling process ina faér and transparent manner,

The details as per the requirement of Rules are given hereunder;

1. - The Nobce of AGM and the Annual Repor have been sent via &-mail on Saturday, Saptember 07 2024 tothe Membears whosa e-mall
|Es are registerad with the Company/Dapository Particinantis). Howewver, any Member who wishes o have a physical copy of the
WotceiAnnual Report may wrile tothe Company al Infoi@kohinoorfoods.n.

2. The e-voling penad will commence and Members can cast theair vola anling fram Friday, September 27, 2024 (9:00 am) till Sunday,
Seplamber 28, 2024 (5:00 pm), (bath days indusiva) Note: e-voling shall nod ba aliowed beyond said bme.

3. Once thevote on aresolution is casiby the Member, the Membercannol changeil subsequently

4, The Notice of 35" AGM and Annual Report are svailable on the Company’s website al: www, kohinoorfoods.in, siock exchange
wehsie and at the website of NSDL; hitps:iwww.evoting.nsdl.com,

5. Tha Members who have cast theirvote by e-vobing may alse atiend the Meeling but shall not be entifled fo cast thelr vate again.

B, TheMembars who have notcast their vole by e-voling shall be able bo vode af the Meeling.

7. In case of any quenes, you may refer the Frequenily Asked Questions (FAQS) for Shareholders and e-voling wser manual for
shareholders avallable. 2{ the Downloads sechion of www.evoling.nsdl.com. You can also confaci MZDL via email al
evoling@nsdl.co.in,

B. The Resultshall be declared on or gfter the completion of 35° AGM of the Company, The results declared along with the Scrufinizer's
Report shall be placed on the Company’s website waww kohinoorfoods.in and on the website of N3DL www. evoling.nsdl.com.
The resuits will als0 be commamicated 1o the Siock Exchanges

Furthar, Motice is also hereby given pursuant o Section 31 ofthe CompaniesAct; 2013 and Rule 10 of the Companses (Management and

Admirisiration) Rules, 2014 read with Regulation 42 of SEBI Regulations, the Registar of Members and Share Transfer Books of the

Comgany will remain ciosed from Tuesday, the Seplember 24, 2024 to Monday, the September 30, 2024 [both days inclusive) in

connection with the 35" Annual Genaral Meeting schedulad to be hald on 30" Septernber, 2024, By order of the Board
For Kohinoor Feods Limited
Place: Faridabad Deepak uauflﬂl

Date: 07-00-2024 Company Secretary & Manager (Legal)
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wfrenfedi & ford @) S mcjain jmca@gmail.com FHSIQRI/STHAT/ SRR el o foeg A % q8d Sl T WA e faffee & g Uy W ARl 21 ITaRi & qaie Ied €, 39 F9 g1: =4 © foh
} MY . 953/2020 10| aReTwITS @ 1oy TR &g Wi [TP—703, JFRST UCHE, Haev-o, wilc—11, Y AU T ¥aRT 13(13) % ded, IR UfAYd HeR i gd Tafd & o suea ufayfa o fFeaiRa s a1 HeremR s star fersht, qee A ew=en fafy
Jep 3Nk wgiar foam ST arelt aeT vd el m;s:‘gw'w*""“"”m'“m" H gEaRa a9 gfaaf-ea/fftig foran st ®)
IIRET: <hYeTeelt v, fter misrErEe e TR Siver:  cirp phonic@gmail.com fafr : 10.09.2024 W : @ E./- IUpd WG, Fd T WA HEAE S fames
s T = e |11 ST e i 04.10.2024
Fer F, S gRT Gfad far Srar 8 & I duel B =manraRon, 93 e, 7 — ﬁr
wfcreTeRTOT: ﬂ%ﬂaﬁ%saa%agauﬁﬂﬂmaﬁrmqﬁé}wﬁgqommomﬁﬁﬂﬁﬁ% WlHDSBH MAEHINEELIMITED
1. it s < fug, 3iclTs Ursde fafiies & TRTHU 3TR®T &R &1 ey SN fhar g | Registered Office
o3 ot wvam fag Ao wif® JAfars wgde fafiics & RRERI & yagarT aR¥eHas & T 9 10 N
foremedt; TR 9. 20, o 9, TR, XA HcA, MR - 201007 # IfectRad Id TR 04.10.2024 T AT SHY Ul U <Td] & AT STH BRI Dl Hal
5. sftuedt & faam ST g | Recommendations of the Commiites of Independent Directors (IDC] on the Open Offer to the Shareholders of Windsor Machines Limited (herainafter referrad fo
Tt s g oI FeoTeTaTali BT 31U aTdT B e Bael oL HTEH W FATOT & 1T YR bReAl as “The Target Company") by Plutus Investments and Holding Private Limited ("Acquirer”} under Regulation 26(7} of SEBI (Substantial Acquisition of Shares and
framedt: W 9. 20, 9 99, . JH HiaH, MEFEE - 201001 BT | 31T T4 FEOTSTARTOT 37U STat & W1 SARATd U 3, S gRT AT Soaei e e Tah.an'.'ﬁrs] Huguimlms. 2011 and subwquenl amendmants thereof
SR At STEE § ST T SR § cARhTE w @ S S fafed g g s || ST AR A € | 1. |Dae | September 03, 2024
fafirr s % Werm § & 49 # AR g Tghy § oI e aun ymE-ua (AR FE A | |STE D S0 AT WRE FHIOT IR DR R &S TN ST | 2. |Name of the Target Company {TC] ' Windsor Machines Limiled
TIREret SHEAT T G F o Yoh1e ok G SIS Al Sk Heareehn fafererd siferpd i 9 o3 dq o 3. |Detafs of the Offer pertaining to TG | Cpen offer for the acquisition of up 1o 1 68 82 268 (One Crare Sikty-Eight Lakh Eighty-Two Thousand Two Hundred Sixty- |
ST il Tel HA o WG 11-09-2024 T 10.30 =11 Yol H T SAferehon ok qaey Sufeerd €1 2 BIfid SifTesT urgde fafics @ are & aRawTs Eight) fully paid-up equity shares with a face value of % 21- Rupees Two only) each ["Offir Shares”), reprasenting 26.00% |
ol fohet Yo TR STeIe 1 s U o st sigw R & i ST _ ~_ IBBUIPA-002/IP-N00960/2020-2021/13054 [Twenty-Six Parcent) of the total voling share capital of the Tasgat Company on a fully dilted basis, as of the tanth working |
foer| e 07.00.2024  FA ML mejain jmea@gmail.com / cirp.phonic@gmail.com day from the closura of tha tendeding perad of tha opan offer, for cash ata price of 2100/- (Rupess Ore Hundred anly) per |
O e e, T | T et TIPY 30 ST 2025 T A equity share ["Offar Price”), from the public shareholders of the Target Company ("Open DOffer”)

The Public Announcement dated June 18, 2024 (*PA Date™), the Detailed Public Statement dated June 24, 2024 "DPE"),
the Ciraft Lether of Offer dafed July 01, 2023 ("DLOF™) &nd the better of offier dated Seplember 03, 2024 ("LOFT} have been
issued by Choice Capital Advisors Limited on behalf of the Acquiner

Bank of Baroda : 4 If-iarre[s] of the EID.’:_L::-’&' and PAC with the ' Phutus Investments and Hu:ulu:llng Private Limited
Acuirer There are.ng persans acting n concert (PACs) with the Acquirer for fhe purposes of the Open Offer.
TR 1 (e () S SIgNIN At uftadt @ SRARETT () SR 2002 & ST 5 [Name o g e Coe AN P e e e S
Frefedrargaem v farngees oifn wemire sten gawrive afs R gy voe 2002 & e 3 @ P o R geadw Sunil Patodia Tower, Piot Mo, 158-158, J.B. Nagar, Andheri [East), Mumbai, 400 099, Maharashira, Inda
U IRHE" P 200z @ W R B AR 15 (12) § s gae P 1 g S 25U 4% Alw adie @ wriergE afierd o wafi el ®eo Hpheng. #Ues BTOV RET (E1H
fet o WieTe s i3 3G Eee1 & fern Wi sAfe wet fobam e | it g W AT S S S Ve U S/ e Al werErE & At A P g AN oLl Do

Investar Grievance E-mail; regulator_advisorsi@ichoiceindia.com
Contact Person: Mimisha Joshi
Website: www choicemdia. com/menchantHnvestment-uanking

T & T W AT 7 Sd (gHie & T Ted £ Ta SIS S 91 13 S 99-9RT (4) T T 9 e (Waee) e 2002 9 A gEe
ST &7 HATT el BU A o T WAl & sl of forn & | S S e @ A9y WY W 19 @amed @ qeea mff‘ﬂm T e B T

A= em[ﬂ P W # fiEf e b4 erA—4 7 F g el 6 fl ge o s—2e 3 e T ST, SRR e w1 4 af¥ e aw s : | SEBI Registration No,: INM0O0Q 11872
Tt 3 Tl U e o e @ faar e e @ | (et o e, e siert w ger & for, Sveres e @ w4, alfim fam e @ 6. |Members of the Committee of Independent Mr. Shishir Ciafal (DIN: D0007008) - Chairpersan
JU=—=EINT B - m-’:l'ﬂ'l'-ﬁlef E.f'ﬁ' EIFIEE ﬁ:]mrw?} Liraclors [Pleass wdcale the chairparsan ol Mr, Mahendra Kumar Srora (DIND00317TT) - Member
. : T A | the Cormmiliee separataly) (here aller referred | Ms. Mahua Roy Chowdbury (DIN: 00151723) - Mermber
- = /R H A T d Wt @ e | ardw | TOTT O msiDey | Mr. Mang Lalchand Lodha (DIN. 07348179) - Member
Ll 4 im g = 9 ™ 99, v e & @, |d95 e et R -.-,.r . e s—C——— T T T R 5,96,307.86 7. | IDC Member's relationship with the TC The members of the IDC are independent direclors on the Board of Directors of the Tar;e | Campany,
THM *TE, 5, A A, It '-F-{ mg T AR (S 3'5 1‘-'[‘1 = Fiem l-l{“ Hq1 ?'H‘-r'l 2']3 55 il iy, |pe— + TAE = .I'Dlr:d:;r.l E-'.:u:g,: Er:d::.mfww' any olfar mr Sflusl'ur [‘,a-!EI rlul?TD:IEEegulty sll’iruﬂ 2:_1 fude, I'nr'lc'll:LIl Lo “~tzlcl1:|ktls Eﬁsqml‘f ;E't\at?:lrl I:H Iarf-:::llé-l -]Eré ;m; H-:fllee..';
T S o A i, oy R E a, e st 758 w0 __“ : r i i 5. ts 01.04.2019 contract | relationshap), i any & o mrm:-fn s o o ?":““U .amau & Targat Company. Mone of the mambers of the ave antan
;1:"11 HTall "-_-r.." e A '_.I-d:n:' | : 5 I'I_ | ﬂ4 EIB 2“24 My 2= .I.-,“-_. | : : ! a0 anf contract or hava a?\'rE'ad:l"ﬁhlp witn thea TEII'QE‘I.EEIITI:IE":'_H' |
o = R e L feeir | 4. | Trading in the Equity sharesfother saceiiesof | Noneof the IDC Members have raded inany equity sharas other securities of the Company dunng a penod of 12 months
13 iz dher o, st frfe aes . I the TC by IDC Membars prioe 1o the date of Public Announcement and the pedod from the date of the Public Announcement Gl the date of this
f&=i%: 08.00.2024 - YT HTEWF‘I AT, 9F AE TS . recommendation.

9. [IDC Member's refafionship with the acquirer Hone of the IDC Members have any relationship with the Acqulrer,

Il o et sloer fosfares o ke
[ ] | contract | relationship), if any.

RSN rerforer wieean- 02, Ridter 7o, wie sivem di-1 wamar crae siewr 91, FAfias S, @i €, s o€, dee SesT, 39 Gk 201308 10 | Trading in the Equity shares/other securities of | Not Applicabie
Hhamdue : L85110KA1987PLC008699, -3 : greaternoida@canfinhomes.com #eTsa dae. 7625079164, 0120-4569974 the acquirer by IDC Members

aRfRre- IV-A (Rraar 9(1) & utaene 3&) srae gufiret & Rigare e e 1 'HEEG"]I‘I‘*E.‘-’IGE ion on the ':-‘F.‘EI'I ofer, as to | KJMC Gorporaie Advisors |In|:||a] Limited, & SEBI reglatered ﬂegurg.r | Merchant Banker appulnted by the IDC to pru-.m:le.

. . | whather the offer is fair and reasonable iz independent opinion on the Ofier Price; has (i} opined thal the Ofer Price offered by the Acquirer (being the hlghem:

uferegfer B (gader) fereramadt 2002 & forarar 9(1) & uraeTe & wryr ufdy fardier uféwufvat & ufeefarmeor sive gafearor aar ufasfa I price prescribed) is in accordance with Regulation 8{2) of the SEBI SAST Regulations, and (i} provided its cpinion on the |
f3a gada sifdfereer, 2002 & siacfd srae uRwaufRvel & e $-famft former gaar| fair price per equity share of the Target Company, stating that the Offer Price is fair and reasanable

UIGERT STHRITERYT T favy &9 A IR (31) iR TRex (@) &7 gfod fhar Sirar & & =1 aftia sraar wufwdd, St ufova eorerar & o duaddd CRERiEA 8T e 0ol THOTY Il Lovprins S/ W) CiTiag: e 1018 of U O0Ni0n ek o 01 0e Gelr D) tnsi

/ wIRa €, fSrTapr srfewrger & b gwa fefics, Jex Fivs arar & wifergpd SRR gRT BR foral AT 8, 26.09.2024 B1 SN ® SRl 87, SR ® S recommendation, the Offer Price of Rs. 100/- (Indian Rupess One Hundred) per equity share offered by the Acquirer is

2" 3R "g'l o do A 7 AUR W SN AT B 99 S, e Hed SuRedie R TR’ @ R A GaRd i w B e e (4} in accordance with the reguiation prescnbed under the SEBI (SAST) Requlations, and (b) the Open Cffer appears '“l

v 2 R & : 3 be fair and reasonable

REERALELISER L e ¢ R0 il BN D | However, the FDC would hke (0 arew he attention of the sharehokiers to the fact that, post the Public Announcemsnt |'J.-;I:-'|:|I

. IGTeHAT3 v fafr & sregeme S LaTin goEe 31ferargor Uy T fageor June 18, 2024, the market shara prce of the Company has increased in both NSE & BSE, and the current share price |5|

&. MM B AT T3 e afr PT YR g-'"i-"-' than the Offer Prca.

| ! Shareholdars should Indepand E'I'|k" E-valual:-' ke Oifer and make an inforrmed |:|EL,|EH‘:-|1 |
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Tel No: +91 8104985249
Contact Person: Saipan Sanghvi
Email Id: mb@fedsec.in

The Board of Directors of the Company at its meefing held on Sepiember 06,2024 has taken on record the Basis of Alloiment of Equity Shares, as approved by the Siock Tel No: +91 22 6263 8200° Fax No: +91 22 763 8799
Exchange viz. BSE SME and has authonized the online corporate action forthe allotment of the Equity Sharas in dematerialised formto various successiul applicants. E-mail Id: ipo@bigshareo rllline cOm
The CAN-cum-Refund Orders and Allotmant Advice and/or Notices are being dispatched to the addrass of the applicants as registerad with the depositories as filled in the : g :

application form on or belore September 09,2024, Further, the instructions to Self-Certified Syndicate Banks being processed on or prior to September 06,2024 far Website: WWWﬂI[}IST’IEFEGHiFHE.CGTT’I Webhsite: www fedsec. in

unblocking fund. In casa the same is not receivad within Four (4) days. investors may contact at the address given below, The Equity Shares allocated to successful Investor Grievance ID: investor@bigshareonling.com e W | . .

applicants are being credited to thedr beneficlary accounts sublect to validation of the account detalls with the depositorles concerned, The company shall file the isting | | Contact Person: Mr. Aniket Chindarkar Investor Grievance Email: mb@fedsec.in

appgcattiusn '.f.#}l'. i‘:‘.i %néi;?pge:saher 09,2024, The Company is in process of obtaining the listing & the frading approval from BSE and the trading is expectad to commence on SEBI Registration No: INRODD001385 SEBI Re []iStI‘ﬂti{H'I Number: INMOOOOT10163

of about Septamber 10, 202:

Note: All capitalisad terms used and not specifically defined herein shall have the same meaning as Ascribed to them in the Prospectus August 26,2024 FOR NATUREWINGS HOLIDAYS LIMITED
DISCLOSURES PERTAINING TO THE LM'S TRACK RECORD DN PAST ISSUES WITH A BREAKUP OF HANDLING OF SME IPOS FOR THE LAST 3 YEARS. On behalf of the Board of Directors
FEDEX SECURITIES PRIVATE LIMITED Sd/-
TYPE FY 2021-22 FY 2022-23 FY 2023-24 Sandip Raha
SMEIPD 5 7 13 Date: September 9, 2024 Managing Director
MAIN BIARD 0 0 ! Place: Kolkata DIN: 08309475

THELEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS PROSPECTS OF NATUREWINGS HOLIDAYS LIMITED,
The Prospectus is available on the website of SEBI at www sebi.gov.in, the website of the Lead Manager at www. fedsec.in, website of the Bombay Stock Exchange Limited at www bseindia.com and website of Issuer Gompany at www. naturewings.com For details, investors shauld refer to and rely on the Prospactus including the section tited
"Hisk Factors” begmining on page 21 of the Prospecius

The Equity Shares offered in this Offer have not been and will not be registerad undar the LS Securities Act 1933, as amended (the "Securities Act”) or any state securifies laws in the United States and may not be offered or sold within the Linited Statas or to, or for the accownt or benefit of, "U.S. persons” (as defined in Reguiation 5 of the Securities
fict), except pursuant to an exemption from, or in a ransaction not subject to, the registration requirements of the Securities Act. Accordingly, the Equity Shares will be oflered and sold (1) within the United States only to persons reasonably believed to be *Qualiied Institutional Buyers™ (a5 defined in Rule 1444 of the Securities Act) under Section
d(a) of tha Securities Act, and (i) outside the United States in offshore transaction in reliance on Requiation 5 under the Securities Act ard the applicable faws of the jurisdiction where those offer and sales oocur

The Equity Shares have not been and will not be registered. listed or otherwise gualified in any other jurisdiction outside India and may not be offered or soéd, and Application may not be-made by persons in any such jurisdiction, exceptin compliance with the applicable [aws of such jurisdiction

www.readwhere.com
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